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SHRI  GEOGRE FERNANDES:
Kindly allow an adjournment motion
or a discussion.

SHRI GEORGE
‘What do you propose to allow? You
are allowing neither an adjournment
motion nor a discussion.

MR. SPEAKER: First see the result
of statement under Rule 377. (Inter-
ruptions).

12.28 hrs,

MESSAGIIS FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
lhe Secretary-General of Rajya
Sabha: —

(i) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Finance Bill 1980, which was
passed by the Lok Sabha, at its sit-
ting held on the 14th March, 1980 and
transmitted to the Rajya Sabha for
its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha
in regard to the said Bill.”

(ii) “In accordance with the pro-
Visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Union Duties of Excise (Electri-
city) Distribution Bill, 1980 which
was passed by the Lok Sabha at its
gitting held on the 14th March, 1980,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendationg to make to the Lok
Sabha in regard to the said Bill."”

(ili) “In accordance with the pro-
visions of sub-rule (6) of rule 186
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of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
“the Assam Appropriation (Vote on
Account) Bill, 1980, which was
passed by the Lok Sabha at its sit-
ting held on the 15th March, 1930,
and transmitted to the Rajya Sabha
for its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha

in regard to the said Bill.”

(iv) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return here-
with the Assam Appropriation Bill,
1980, which was passed by the Lok
Sabha at its sitting held on the
15th March, 1980, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendaions to
make to the Lok Sabha in regard
to the said Bill.”

12.30 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SuerLy oF NucLEAR FUEL BY THE
U.S.A. FoR TARAPUR

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, I call the attention
of the Minister of External Affairs to
the following matter of urgent public
importance and request that he may
make a statement thereon:

“Reported fresh complicationg in
the supply of nuclear fuel by

the U.S.A. for Trapur.”
(Interruptions)
MR. SPEAKER: We have already

discussed. The same thing cannot be
discussed again. Nothing can be dis~
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[MR. SPEAKER]
cussed again. This is wasting the time
of the House,
(Interruptions) **

MR, SPEAKER: No; don't record.
It is not important. Very important
questions are being discussed; if you
want to take part, please....Mr. Rao,
please start.

(Interruptions) **

SHR1 JYOTIRMOY BOSU: On a
point of order.

MR, SFEAKER: Under which rule,
please?

SHRI JYOTIRMOY BOSU:. Under
rule 376 (1), (2), (8), (4), (5) and
(6). My point of order is this. Under
your direction, we made submissions
on the issue of Assam. And the sub-
mission was unanimous in that it in-
vited a discussion on the same. We
only want a clear ruling on this.

MR. SPEAKER: ] have given my
ruling.

SHR1 JYOTIRMOY
have not.

MR. SPEAKER: I have given. I
have told you. Nothing doing now.

(Interruptions)*"*

BOSU: You

MR. SPEAKER: Nothing without
my permission.

(Interruptions) **

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): Mr. Speaker, Sir.. ..

MR. SPEAKER: Nothing is allow-
ed except the statement which the
hon. Minister is now reading out.

(Interruptions) **

SHRI P. V. NARASIMHA RAO:
The calling attention Notice refers to

the reported fresh complications in

MARCH 20, 1960 Juel by US.A. for 248

Tarapur (CA)
the supply of fuel for the Tarapur
Atomic Power Station, by the Govern-
ment of the United States. The {ae-
tual position is that while the U.S.
Government hag not go far finally
refused to make available gupplies of
fuel for the Tarapur Station, there
have been persistent delays in fuel
supplies during the past four ypears.

MR. SPEAKER: You are persis-
tently trying to disturb the proceed-
ings of the House. Mr, Paswan, It
is too much,

(Interruptiong) **

SHRI P. V. NARASIMHA RAO:
Two export licence applications, for
19.8 tonnes each, of enriched uranjum
for use ag fue] by the Tarapur Ato-
mic Power Station, are currently
pending with the US authorities, One
of these applications was filed nearly
one and a half years ago on Septem-
ber 20, 1978, and the deliveries under
this application were scheduled to
have taken place between March and
August, 1979. The other application
was made on August 20, 1979, and
deliveries under this application were
scheduleq to have commenced last
month.

MR. SPEAKER: Everything has its
limit, Mr. Paswan, I cannot repeat it
every time.

(Interruptiong) **

SHRI P, V. NARASIMHA RAO:
The essence of the Cooperation
Agreement between the Government
of India and the Government of the
United States, which came into force
in October 1983, is that the US Gov-
ernment is committed to provide
fue] supplies ags needed through the
lifetime of the Tarapur Station,
limited by the period of the Agree-
ment, namely, till October 1993, on
the corresponding understanding that
the Tarapur reactors would be gperat-
ed on no other fuel except that made
available by the United States,

**Not recorded.

——
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The suppliegs of enriched uranium
for use ag fuel at Tarapur were being
imade fairly regularly until early
19768. Since then there have been
considerable delays in fuel gshipments.

MR, SPEAKER: Mr. Paswan is
trying to transgress all the limits,

(Interruptions) **

SHRI P. V. NARASIMHA RAO:
‘We have repeatedly expressed our grave
concern to the Government of the
Uniteqg States on the inordinate delays
in approving fue] supplies for Tara-
pur. The terms of the Cooperation
Agreement between 1India and the
United States, which came into force
in 1963 after fulfilling all statutory
and constitutional requirementg in both
countries, cannot be changed unilate-
rally by either party. We have abid-
ed by this agreement in its letter and
spirit and we expect the Government
of the United States to honour their
obligations,

MR. SPEAKER: Not allowed,

(Interruptions) **

SHRI P. V., NARASIMHA RAO:
Over the last three years the U.S.
Government has been making various
requests for additional assurances from
the Government of India regarding
safeguards. In essence these amount-
ed to our accepting full scope safe-
guards gver all our nuclear facilities.
The Government of India has con-
sistently replied that it could nct
accede to these requests. On the last
occasion on March 7th, 1980, in reply
to requests for specific asurances in
connection with the two outstanding
shipments, the US Ambassador was
informed that we would honour all
existing agreements and obligations
and that our policy on the use of
nuclear experiments for peaceful pur-
poses had already been made clear
on January 30, 1880 in Parliament
by the Prime Minister.

Tarapur (CA)
MR. SPEAKER: Under which rule?
I cannot listen.....

(Interruptions) **

SHR] P. V. NARASIMHA RAO: It
will thus be seen that these are only
old and reiterated requests from the
Us Administration which we have
never been able to accept, rather than
fresh complications.

We have been in constant touch
with the Government of the United
States regarding the continueq supply
of fuel on a regular and timely basis
for the entire duration of the Agree.
ment, that i until 1993, in strict ac-
cordance with the provisions of the
existing Cooperation Agreement bet-
ween the two Governments.

MR. SPEAKER: Whatever is being
said, nothing should be recorded
without my permission.

(Interruptions) **

SHR! P. V. NARASIMHA RAO: It
continues to be our hope that the US
Government will honour its obligations
as we have always done. 1 would,
however, like to assure the Honoura-
ble Members that we are prepared to
meet any contingency arising from
the non-supply of fuel,

(Interruptions)

MR. SPEAKER: Shri M. Ram Gopal
Reddy.

SHRI CHANDRAJLIT YADAV:
Please call a meeting of Leaderg of
Groups.

(Interrﬁptions)

MR, SPEAKER: There Is a limit to
everything. Nothing should be re-
cordeq without my permission. I
have seen it. There gre certain things
and when they cross the limijt then
it becomes obnoxious. I have heard
to much now.

(Interruptions)**

**Not recorded.
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MR. SPEAKER; Order please. You
do not have any rule whatsoever.

(Interruptions) **

MR. SPEAKER: Please look here, I
am standing on my legs. (Interrup-
tions) You want me to follow the
rules and you do not follow yourself.
(Interruptions) 1 do not know.

AN HON. MEMBER: Mr. Mandal
on whose handg the blood stains have
not yet been cleansed, he ig talking
on Harijan atrocities.

(Interruptions)

MR. SPEAKER: Order, order. Please,
order. I have listened too much now.

(Interruptions)

I am one man and there are hund-
reds of voiceg al] the time, I would
like al] the nation to watch this show
that you are putfing. Is it not shame-
ful?

(Interruptions)

MR. SPEAKER: I know it. Order
please. Mr. Ram Vilas, every hon,
Member in this House (Interruptions)...
Will you sit down? Every Member
in this House knows his responsibi-
lity. Every Member of the House also
feels that anybody whe lifts a finger
even touches him I know that every
Member in this House, tell me the
one who does not. (Interruptions)
You are again gtanding up. We have
had a discussion on this very subject.
We had a discussion in this very
House about four days back. (Inter-
ruptions). No, that incident is the
same things. (Interruptions). Now
please listen. You are alwayg at once
talking. Ig there patience or restraint
anywhere? Nation has put all things
in our hands here.

What do we think we are. We
should be responsible for every
action we take here, This is g gerious
matter. We have once discussed one
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thing. There ig another Report here
for discussion in which we have to
take part. Furthermore, I can say
what Mr. Yadav has put ag a sugges-
tion, that I can put and talk it over.
So, let ug pursue the matter, (Inter-
ruptions)

SHRI RAM VILAS PASWAN (Haji-
pur): You call a meeting of all the
parties.

MR. SPEAKER: A suggestion has
been given, I will talk it over. I
cannot order, but I can iniliate a
thing. That is what I can do. That
is what I say. Mr, Fernandes. this
thing in this fashion will not reach
any decision whatsoever. The way
we are talking now, we can only
reach a decision like this. So, let us
proced on this and I  will iniliate,
(Interruptions) Order, please. Shri
M. Ram Gopal Reddy,

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): America hag been promis-
ing al] along for the supply of ura-
nium but has failed to fulfil its con-
fractua) obligation,

MR. SPEAKER. Nobody should sa)
anything to me now on that. (Inter-
ruptions), I treat everybody equal
here. 1 keep no diflerentiation (Inter-
ruptions). 1t is all right. (Interrup-
tions). What we prescribe for others.
we should prescribe for ourselves too
equally.

SHRI M, RAM GOPAL REDDY: We
are 3 resposible nation. America knows
it. In 1971 war with Pakistan, we had
occupied 7,000 kilometres of Pakistan
territory. We returneq that on our
own. immediately after the war, We
had captureq over 1,00,000 Pakistani
prisoners. We released them imme-
diately after the war and negotia-
tions America should know that we are
a peacefu] nation. America is a demo-
cratic country and we are also g de-
mocratic  country.  Unfortunately,
America has been helping Pakistan.

**Not recorded,
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That is the trouble, Now they want
to scutile the development of our
country. We want uranium for Tara-
pur not for manufacture of atom
bombs or any such thing. It has
been repeatedly staited by omr Prime
Minister that we are lum:;_ atomic
energy only for peacﬂuﬂ}' purposes
and for constiuctive purposeg like
creating lakes, digging tunnels and
also in medicine ete. Shrimati Gandhi
hag been repeatedly telling the world
that India's intention ig to use nuc-
lear energy for peacefu] purposes
only. Unfortunate]yl America is
not understanding our difficulties and
delaying the supplies. Once Shri
Morarji Desai unfortunately wavered
on this point and agreeq to the ins-
pection of our installations. But
later on he withdrew the steps. Mr.
Vajpayee ulso was there. I want to
know whether Mr. Desai agreed to
the inspection of our installation on
account of him or in spite of him.
We never expected such a gtep from
Mr. Vajpayee. I wani{ to know what
alternative arrangements the Govern-
ment is going to make in this regard.
I want to know whether there is
going to be any recycling of this
important item for Tarapur and
whether the Government is going
to try mixed oxide fuels as an
alternative to uranium. They have
promised 20 tonnes and two voffers
have already lapsed. I want to know
whether Tarapur is going to be run or
it is going to be stopped for wani of
uranium. I also want to know from
the Minister whether he s exploring
the chances of getting uyranium from
France and Soviet Union, We ghould
not depend upon only one country.
If we depend updbn only vne country,
if they stop it in the eleventh hour,
our important projects will come 1o
a gtop. I want to have g detailed reply
from the hon. Minister on these
points.

SHR1 P. V. NARASIMHA RAO: The
supplies of enricheq uranium for use
at Tarapur were being made fairly
regularly until early 1978. But since
then there hag been considerable
delay. (Interruption). We know that

Tarapur (CA)

there are alternative methods available,
but we are still at a stage when we
ahve not taken the decision to get this
contract abrogateq and go ahead
with the other alternatives. We still
hope that it will be possible for ug to
get the USA to honour their side of
the obligation and go ahead with the
shipments.

SHRI GEORGE FERNANDES (Mu-
«affarpur) . This calling attentiop mo-
tion hag arisen ag a result of a state-
ment which the American Ambassador
to India made day before yesterday.
The statement was very specific. It
said that there gre fresh complica-
tions which have arisen.

In the statement which the Minis-
ter laid before the House, he says:

It will thus be seen that these
are only old and reiterateg re-
quests from the US Administration
which we have never been able to
accept, rather than fresh com-
plications.”

The statement glso says,

*On the last vccasion on March
7th, 1980”"—in other words, 11 days
before the US Ambassador made
this, shal] I say, controversial
statement—

“in reply to requests for specific
assuranceg in connection with the
two outstanding shipments, the US
Ambassador was informed that we
woulg honour «qll existing agree-
ments.. . ete.

One thing ig very clear from the
statement and also from the reply
given by the Minister that the Ameri-
can Government has a policy which
is not able to reconcile itsel with
the agreement that they have signed.
1 would not go into the reasong why
the Americans have taken this view
because my own understanding is
that it ig not only America but alse
other countries which have the nu-
clear technology and which can pro-
vide us with the fuel reguirements,
all of them have a uniform approach
and, therefore, against that uniforme
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Shri d say that. Do you want us to go to
[ Geoxie Femandes) the International Court...... (Inter-

approach of these countries we will
always be faced with the difficulty.

I woulg like to know from the hon.
Minister if there is an agreement
that is binding on both the countries
which he hag reiterated here, and
which he has also saiq it cannot be
changed by either of the parties. Is
there no international egency through
-‘whom you can get this agreement
implemented? The International
Court is there at the Hague. Why
don't you use the offices of that
Court?0r why don't you get the
non-aligned nations, for instance to
take a position because we had a
demonstration of the aiude of hese
industrialised advanced countries, the
countries of the North, when the
UNIDO Conference met here a few
weekg ago? They were prepared to
make no concession whatsoever even
in matters of ordinary technology,
what to talk of nuclear technology
and the commitments which they
have made to us on the Tarapur
Atomic Power Unit. So, what are the
international pressures which  the
Government intendsg to build because
the statement makeg o sad reading?
‘We have repeatedly expressed our
concern; we have repeatedly per-
suaded them. We are Kkeeping on
making our request. We hope the
US Government wil] honour its obli-
gation..” Now, you yourself say that
for four years you have been making
al] these repeated requesty wand
hoping...

SHRI BHAGWAT JHA AZAD:

{Interruptions).. .

SHRI GEORGE FERNANDES: Fair
enough. 1 assume that you are the
successor Government, Mr, Bhagwat
Jha Azad. I hope you are taking
responsibility.

SHRI BHAGWAT JHA AZAD. Yes.
I am amazed at your saying this. This

is not the Indian side. I am sorry to

ruptions)

SHRI GEBORGE FERNANDES: I hope
you are taking responsibility. If
we have fled, I want you to succeed.
I do not whnt you to fail.

MR. SPEAKER. No Exchanges.

SHRI GEORGE FERNANDES: We
inherited your fajluress. We have re-
turned them to you to succeed. Go
ahead. The worst you can say is that
we have returned them to you Make a
success of them,

SHRI BHAGWAT JHA AZAD: It is
amazing (Interruption) Mr. Morarji
Desai , , (Interruptions)

SHRI GEORGE FERNANDES: What
is the use of yelling here? Earlier you
velled at the Speaker, now you are
velling at me. Why don’t you go
outside and yell? If you have the com-
pulsion to yell why don't you go
outside gnd yell? He earlier yelled
at you, Sir, and nrow he is yelling at
me, He must have got down from his
beq on the wrong side this morning
but he should not throw it on us
here. If you are a compulsive yeller,
go out; there is enough room for you
to go and yel] out.

MR. SPEAKER: Order, order,

SHR] GEORGE FERNANDES: Mr.
Azad is a good friend of mine but
earlier in the day he went on yelling
at you. Now he is yelling at me.

SHRI BHAGWAT JHA AZAD: We
are good friends, but we have to speak
our mind. I speak for the country.
Mr. Fernandes. . . (Interruptions) in the
House.

MR, SPEAKER:. Now the Minister
wil]l reply.

SHR1 GEORGE FERNANDES: So,
Sir, what are the international pres-

sures the Government would want to
exert on the United States Govern-
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Secondly, under you say here: “I
would, however, assure the hon
Member that we are prepared to meet
any contingency arising from the non-
supply of fuel,” what are the alterna
tive arrangements? Are we in a posi-
tion today to tell the Americans, ‘listen
fellows, we have had enough of you;
we do not need your fuel, go tn hell.
If you are in a position to say that,
let us say it once and for all le{ us
not go through thig exercise, In-
stead of simply appealing rnd re-
questing, 1s any alternative attempt
made with any other country? 1
would request the hon., Minister to
take us into confidence and repl; to
these three or four points.

13.00 hrs,

| MR, Depury-SeEager nm the Chair)

SHRI P. V. NARASIMHA RAO: I
have just said that all the alternative
methods available are imown to the
Government I only stated that, accord-
'ng to the Government, the time has
not come to take a decision and pgo
ahead in regard to the alternatives;
the alternatives are known.

SHRI GEORGE FERNANDES, Why
do you not exert pressure?

SHR] P V. NARASIMHA RAOQO:
Therc 15 no need for pressure. Here
is an agreement. We cannol go out
of it; they cannot go out of it. Out-
right repudiation is pessible. What
I have said is, according to us, the
time for such a step has not come.

SHRI GEORGE FERNANDES:
For over years the Americans have
been playing their game. What is
the time, in the opinion of the Minister,
Llhat he needs to take a final decision
that enough is enough, we shall now
go ahead.

SHRI P. V. NARASIMHA RAO:

The time even to say enough is
enough has not come.

SHRI GEORGE FERNANDES:
Wil it come only in 19857

sHR1I ARJUN SETHI (Bhaarak;:
The hon, Minister in his statement -
nas saia that it is a well-known face
that there has been inordinate de-
lay in the supply of nuclear fuel to
our Tarapur plant., 1 would like to
know from the hon. Minister whe-
ther due to this inordinate delay in
the supply of nuclear fuel, the Tara-
pur plant is suffering from under-
utilisation and whether it is also a
fact that the US Government is try-
ing to stop the re-processing of cur
fuel?

SHRI P. V. NARASIMHA RAO:
The question of re-processing is a
part of the' agreement. The rest of
the question I have already ans-
wered.

1303 hrs,

BUSINESS ADVISORY COMMITTEE
Third Report

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to

move: T4

‘That thig House do agree ‘with
the Third Report of the Business
Advisory Committee presented to
ithe House on the 19th  March,
1980.”

SHRI A. K. ROY (Dhanbad): Un-
dey rule 290 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I would like to give the fol-
lowing amendment to Third Report
of the Business Adwisory Commit-
tee, as inserted in item 11 of today’s
List of Business:

““That the Report be referred
back to the Committee, suggest-
ing following modiflcations:



